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3. "In accordance with the pro-

visions of sub-rule (6) of rule 
186 of the Rules of Pro~edure 
'and Conduct of Business in the 
"Rajya Sabha, I am directed to re-
turn herewith the Legal Tender 
(Inscr;bed Notes) Bill, 1964, which 
was passed by the Lok Sabha at 
its sitting held on the 22nd Sep-
tember, 1964, Bnd transmitted to 
.the Rajya Sabha for its recom-
mendations and to state that this 
HOUse has no recommendations to 
make to the Lok Sabha in regard 
to the said Bill." 

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND 

RESOLUTIONS 

FORTY-NINTH REPORT 

Shrl Krlshnamoorthy Rao (Shi-
moga): Sir, r beg to present the 
Forty-ninth Report of the Committee 
em Private Mil!mbers' Bills and Reso-
lutions. 

CORRECTION OF ANSWER TO 
STARRED QUESTION NO. 1240 

The Minister of EducaUon (Shrl 
M. C. Charla): While replying to a 
.8upp:ementary question, asked by 
Shri Basappa,' the Minister of Edu-
cation stated as below:-

"As regards the Central Institu-
·tes, as far as I know, the scheme 
is that we admit 100 candidates 
for graduate studies and 25 for 
diploma courses. As far as I 
know, they have all ,ot to be 

'gaduates" • 

The correct position is that accor-
-dIng to the draft Scheme each Re-
gional Institute will admit about 100 
candidates per year of whom 25 w'ill 
tie graduates and 75 diploma-holders. 
'The proportion of graduates ana 

diploma-holders will. however. be 
subject to adjustments according to 
local conditions at. each In9titute. 

STATEMENT RE. ALLEGED ILL-
TREATMENT OF A MEMBER 

Mr. Speaker: I find that Shri Nath 
Pai is not here. He had been enquir-
ing of me for the last two days about 
a particular case. Now that the Home 
Minister is making a statement. 

Shrl S. M. Banerjee (Kanpur): Is 
it on the Calling Attention Notice? 

Mr. Speaker: It would be seen 
when the statement is made. 

The Deputy Minister in the Minis-
try of Home Affairs (Shrl L. N. 
Mishral: Mr. S,eaker, immediately 
on receipt of calling attention notices 
and short notice questions tabled by 
some hon. Members on the reported 
ill-treatment and manhandling of Shrl 
Priya Gupta, a Member of Parliament, 
while in detention in Purnea jail, the 
State Government was requested to 
furnish a report for the information 
of Parliament. A reply has now been 
received !trom the State Governmen. 
denying that Sh ~i Gupta was ever iIl-
treated or manhandled in Purne'a jail. 
No complaint was also made to the 
District Magistrate in this regard. In 
fact the District Magistrate visited 
the jail on September 22, 1964, 
accompanied by the Additional Dis-
trict Magistrate and the Civil Surgeon. 
Purnea and enquired from Shri Gupta 
whether he was comfortable and was 
being properly looked arter. Shrl 
Gupta is said to have replied in the 
affirmative and does not seem to have 
complained of any ill-treatment. 

Shrl Hem Banaa (Gauhali): There 
Is a serious complaint that Shrl Prlya 
Gupta was transferred from the 
Purnea jail to another jail withou. 
the requisite permission. When he 
had been to the other jail, the autho-
rities of that jail refused to accept 


